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JOINT COMMITTEE INSPECTION REPORT  
 

1. The matter was initially registered as O.A. No. 222/2025 on the basis of Suo motu 
cognizance taken by the Hon’ble National Green Tribunal, Principal Bench, New 

Delhi, in reference to the news report titled “नम[दा नदȣ से बरगी बांध तक 

नǑदयɉ से रेत Ǔनकाल रहे माͩफया” published in DB Star on 25.04.2025. 

Subsequently, the Hon’ble Principal Bench, through its order dated 07.05.2025, 
disposed of the case and transferred it to the Central Zonal Bench, with the 
following specific directions issued in the said order:- 

 
“1. This original application is registered suo motu on the basis of the news item 
titled " नम[दा नदȣ से बरगी बांध तक नǑदयɉ से रेत Ǔनकाल रहे माͩफया " appearing in DB Star 
dated 25.04.2025.  

2. The news item relates to rampant illegal sand mining activities along the 
Narmada River, extending up to the Bargi Dam near Jabalpur, Madhya Pradesh. 
As per the article, Mafia groups are using heavy machinery to illegally extract 
sand directly from the riverbed. This is causing severe ecological disruption and 
environmental degradation. The article highlights that the areas from Bargi’s Basa 
Para and Salibada to Gowrighat’s Bhatoli, Jamtara, and Chhiwla have turned into 
major illegal sand mining hubs. The article emphasizes that these illegal activities 
continue unchecked despite clear regulations and prohibitions and even on ghats 
that have been shut for mining years ago including ghats where issuing of mining 
tenders are also prohibited. Moreover, as per mining rules, stocking of more than 
four truckloads of sand at a location is strictly prohibited. However, these mafias 
are seen openly storing much larger quantities, creating unauthorized depots right 
near the riverbanks and in secluded locations. This large-scale hoarding supports 
continuous illegal transportation via trucks and tractors, often even during hours 
of official mining bans or restrictions.  

3. The above matter indicates violation of the Sustainable Sand Mining 
Management Guidelines, 2016 and the Environment (Protection) Act, 1986.  

4. The news item raises substantial issue relating to compliance of the 
environmental norms.”  
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2. The matter was subsequently re-registered as O.A. No. 79/2025 before the Hon’ble 
National Green Tribunal, Central Bench, Bhopal. The Hon’ble National Green 
Tribunal, Central Bench, Bhopal through its order dated 17.07.2025, in O.A. No. 
79/2025 (CZ) issued the following directions: - 

“1. The grievance of the applicant in this application is illegal sand mining 
activities along the Narmada River extending up to the Baraghi Dam near 
Jabalpur, Madhya Pradesh. Vide order dated 07.05.2025, the notices were issued 
to the respondents, but the reply has not been filed. State PCB is directed to serve 
the notice to the respondents with intimation to submit the reply within three 
weeks.  

2. Learned counsel for the State PCB has filed the status report containing the fact 
that the Regional Office, Jabalpur and the team inspected the site but due to 
certain obstructions of the approach road due to heavy rain fall it time has been 
sought for filing the report.  

To assess the situation and ground reality, we deem it just and proper to constitute 
a committee of the following officers to submit the factual and authentic report. 
The Members of the committee are – 

(1) One representative from the Collector, Jabalpur, M.P.  

(2) One representative from the State Pollution Control Board.” 

 In compliance with the above-mentioned orders passed by the Hon’ble Tribunal, the 
joint committee comprising of the following nominated members was constituted:- 

 
S.No. Name of Department Name of Committee Member 

1. Representative from the Collector, 

Jabalpur, M.P. 

Shri Ashok Rai 

Mining Officer, Jabalpur 

2. Representative from State Pollution 
Control Board, (M.P.) 

      Shri K.P. Soni          
Regional Officer 

M.P.P.C.B. Regional Office Jabalpur 

 
The Copies of the nominations submitted by the respective departments are 
enclosed as Annexure-1.  
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3. That the MPPCB coordinated with all relevant stakeholders and, after initial 

consultations, scheduled the site inspection for 16.08.2025. The finalized date 

was duly communicated to all committee members. On 16.08.2025, the site 

inspection was carried out in the presence of the following officials listed 

below:-  

i. Shri Ashok Rai, Mining Officer, Mining department, Jabalpur (M.P.) 

ii. Shri Vivek Yadav, Mining Inspector, Mining Department, Jabalpur (M.P.) 

iii. Shri Ayeed Parvez, Contract Engineer, M.P.P.C.B. RO, Jabalpur.  

 

4. That earlier On 09/07/2025 & 10/07/2025, the site inspection was carried out 

in the presence of the officials listed below :-  

 

i. Shri K.P. Soni, Regional Officer, M.P.P.C.B. RO, Jabalpur 

ii. Shri Jaikishan Sharma, Sub-Engineer, M.P.P.C.B. RO, Jabalpur 

iii. Shri Ayeed Parvez, Contract Engineer, M.P.P.C.B. RO, Jabalpur 

iv. Shri Vivekanand Yadav, Mining Inspector Jabalpur (M.P.) 

v. Shri Shivpal Chaudhary, Mining Inspector Jabalpur (M.P.) 

 

This report is being filed by the joint committee after conducting the field visit on 

16/08/2025, looking into the issues mentioned in the petition/order.  

 
5. Field Observations: - 

 
5.1  During the inspection, the locations specified in the Hon’ble NGT order dated 

07.05.2025, namely villages Basa Para and Salibada up to Gowrighat’s Bhatoli, 

Jamtara, and Chhiwla, Tehsil & District Jabalpur situated at the downstream of the 

Bargi Dam, Narmada river were visited by the committee members.  
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5.2  During the inspection conducted on 09/07/2025 at the aforementioned sites, 

namely Village Jamtara and Village Chhiwlaha, no dump sites or illegal 

storage of sand were found to be existing by the joint committee. 

 

5.3 In compliance with the directions of the Hon’ble National Green Tribunal, the 

inspection team duly visited the locations namely Jamtara, Chhiwlaha, and 

adjoining villages, for verification of illegal sand storage and dumping 

activities. It was duly observed that no evidence of illegal sand mining, storage, 

or dumping was found at the inspected sites.  

 

5.4  It is respectfully submitted that, at present during the monsoon season, the 

Narmada River is flowing at peak level, and its catchment area, along with 

subsidiary streams, remains inundated, thereby restricting access to certain 

locations. The inspected sites comprise a cluster of villages situated in the 

vicinity of the Gwarighat region of the Narmada River.  The photographs of the 

joint committee inspection dated 09.07.2025 and 10.07.2025 are enclosed 

herewith as Annexure–2. 

 

5.5  It is respectfully submitted that the second part of the aforesaid site, 

comprising Villages Saliwara, Basa, and Para, was duly inspected on 

16/08/2025. 

 

5.6  On the said date, adverse weather conditions were prevailing, However, the 

inspection team, in compliance with the directions of the Hon’ble Tribunal, 

proceeded to the location by covering a distance of approximately 3–4 

kilometers on foot from Village Saliwara to the ghat section of the Narmada 

River, as vehicular movement was not possible due to heavy rainfall and the 

slippery, sloping terrain. 
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5.7 During inspection, it was duly observed that no evidence of illegal sand mining 

or unauthorized dumpsites was found along the stretch from Village Saliwara 

to the river ghat section. The entire topography of the said area is sloping 

towards the river, with natural water runoff draining into the Narmada. 

 

5.8 It was further noted that the area comprises forest patches interspersed with 

private lands between Village Saliwara and the river ghat section. At the time 

of inspection, the Narmada River was at its peak water level, resulting in 

submergence of the ghat area. 

 

5.9 The photographs of inspection dated 16.09.2025 are enclosed herewith as 

Annexure–3. 

 

6. Action taken by Mining Department: -  
 

6.1  It is respectfully submitted that the following actions have been undertaken by the 

Mining Department, Jabalpur, during the previous financial years as well as in the 

current financial year, with a view to effectively curb and control illegal mining 

activities. 

 

6.2  As per the information furnished by the Mining Department, Jabalpur, at the 

locations specified in the directions of the Hon’ble Tribunal, namely Villages 

Basha, Para, Jamtara, Bhatauki, and Chiwala, one case of illegal mining/storage 

was detected. Subsequently, a joint team comprising officials from the Revenue 

and Police Departments took prompt action, whereby 55 cubic meters of illegally 

stored sand was seized, and a japtinama was duly prepared.  
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6.3 It is respectfully submitted that the Mining Department, Jabalpur, during the 
Financial Year 2024-25, has imposed and successfully recovered a penalty 
amounting to Rs. 1,02,39,4 1 3/- in connection with 161 cases pertaining to illegal 
mining, storage, and transportation. 

6.4 Furthermore, it is respectfully submitted that the Mining Department, Jabalpur, in 
the current Financial Year 2025-26, has imposed and successfully recovered a 

penalty of Rs. 58,99,743/- in respect of 37 cases relating to illegal mining, storage, 
and transportation under the Madhya Pradesh Mineral (Prevention of Illegal 

Mining, Transportation and Storage) Rules, 2022. 

6.5 The Mining Department, Jabalpur has submitted that as and when instances of 

illegal mining, storage, or transportation are reported, immediate joint action is 

undertaken by a team comprising officials from the Revenue and Police 
Department of the concerned jurisdiction. 

6.6 The aforesaid information, as submitted by the Mining Department, Jabalpur, is 

duly placed on record and annexed herewith as Annexure 4. 
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(ASHOK RAI) 
MINING OFFICER 

DISTRICT JABALPUR 

/ 

(K.P. SONI) 
REGIONAL OFFICER 

M.P. POLLUTION CONTROL BOARD 
JABALPUR 
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GPS Photographs of Site Inspection dated 09.07.2025 & 10.07.2025 
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GPS Photographs of site inspection on 16/08/2025 
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : Joint Committee Inspection Report in OA 79/2025 CZ

and OA 222/2025 PB News item titled नर्मदा नदी सेबैरागी
बाांध तक नददय ां से रेत दनकल रहेर्ा दिया appearing in DB
Star dated 25.04.2025 Suo Moto Vs. M.P. Pollution
Control Board

To : Collector Jabalpur <dmjabalpur@nic.in>, RO Jabalpur
Jabalpur <ropcb-jabalpur@mp.gov.in>

Cc : parul bhadoria04 <parul.bhadoria04@gmail.com>,
harnengt <harnengt@gmail.com>

Email Legal Cell

Joint Committee Inspection Report in OA 79/2025 CZ and OA 222/2025 PB News item
titled नर्मदा नदी सेबैरागी बाांध तक नददय ां से रेत दनकल रहेर्ा दिया appearing in DB Star
dated 25.04.2025 Suo Moto Vs. M.P. Pollution Control Board

Mon, Sep 15, 2025 11:50 AM
1 attachment

Madam/Sir 
Please find enclosed the Joint Committee Report submitted in the matter of O.A.
No. 79/2025 ( News item titled नर्मदा नदी सेबैरागी बाांध तक नददय ां  से रेत दनकल
रहेर्ा दिया appearing in DB Star dated 25.04.2025 Suo Moto Vs. M.P. Pollution
Control Board ) in compliance of Hon'ble NGT Order dated 17.07.2025 This mail
may be treated as proof of service.  

Regards

Legal Section
MP PCB

OA 79-2025 JCR FINAL (1).pdf
7 MB 
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